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Abstract of the Proceedings of the Council of the Governor General of India,
assembled for the purpose of making Laws and Regulations under the pro-
visions of the Act of Parliament 24 & 25 Vie., Cap. 67.

The Council met at Simla on Thursday, the 16th July 1875.

PRESENT:.

His  Excellency the Viceroy and Governor General of India, @. . s. 1.,
presiding.

His Excellency the Commander-in-Chief, @. 0. B., 6.0.8.1.

Major-General the Hon'ble Sir H. W. Norman, K. 0. B.

The Hon'ble Arthur Hobhouse, Q. 0.

The Hon'ble Sir W. Muir, K. 0. 8. I.

The Hon'ble Ashley Eden, o. s. 1.

The Hon’ble Sir A. J. Arbuthnot, k. c. 8. I.

Coloncl the Hon’ble 8ir Andrew Clarke, B. B., X. 0. M. G., C. B.

The Hon’ble T. O. Hope.
NEW MEMBER.
The Hon’ble M=. HoPE took his scat as an Additional Member.

PANJAB LAWS AMENDMENT BILL.

The Hon'ble Mz, HoBxouseE moved that the Report of the Sclect Com-
mittee on the Bill for the better administration of law in tho Panjdb be taken
into consideration. He said that the Council were aware that although this
Bill had rather a grandiloquent titlo, its object was mercly to give the Govern-
ment of the.Panjdb greater power for making regulations for village-watchmen
and police. The subject was one which was not thought of sufficient import.
ance to handlo when the Panjdb Laws Act was passed. IIe had explained to
the Council, once or twico, how the Panjib stood in respect to legislative
matters, and how it ‘was necessary, since the passing of the Indian Councilg’ Act,
for tho Panjib Government to como to this Council for any additional legislative
powers that it might require. The present Bill, sinco its introduction, had been
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published for several months. The remarks that had -been made upon it had
pot induced the Sclect Committeo to mako any but. verbal alterations; in fact,
hardly any substantial alterations had been suggested, so that the -Bill as
amended by the Sclect Committee stood almost cxactly in tho same position as
it stood when it was introduced.

The Hon’ble Mxz. Horn said that perhaps Mr. Hobhouse would bo so good
as to inform him for what rcasons two suggestions made by the Panjib Govern-
ment with regard to the Bill had not been adopted by the Sclect Committee.
One of those suggestions was with reference to the sccond proviso to sce-
tion 89A ; tho other with regard to scction 890. He had no doubt that the
Scleet Committee had good reasons for rejecting those suggesfions. The sugges-
tions of the Panjib Government were to bo found in paragraph 6 of the letter
No. 892 of the 8rd March 1875, from the Scerctary to the Panjib Government,
which was amongst tho papers considered in Committee.

Tho Hon’ble Mz, IToBnoUsE said that according to his recolleotion the sug-
gestion had been discussed,.and that o slight altcration had been made. He had
not the original Bill in his hands and could not recollect its precise terms.

Tho Hon’ble Mr. Hore said that his hon’ble fricnd Mr. Eden had now
kindly explained the matter to him, with the facts of which he had not been
previously aware. The sccond suggestion was with regard to retaining the

power of the Governor General in Council in the matter referred to under scc-
tion 89C.

The Hon’ble Mr. HonmousE oxplained that the reason for retaining that
power was that the particular class of tax referred to was a new tax. In
overything elso he believed that the Bill followed tho cxact practice that had
been observed in the Panjdb for a great number of years, but with respect
to kasbahs, thoy proposcd to have a more claborate system of polico, and they
might therefore be obliged to put on a new_tax.._ Now. in such cascs it was -
considered by the Government of India best to place somo degree of check
upon the Local Government, and to oblige them to refer to the Supreme
Government whenever they desired to levy a new tax. It would be observed
that the words ““with tho previous sanction of the Governor General in
Council” had been transposed. The clause formerly ran so as to mako the
previous sanction necessary to the exerciso of the discretion of the Local
Covernment whether or no to apply Act V of 1861 at all. Now it was not
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proposed that the sanction of the Governor General in Council should be
required for that excercise of discrction, but when they wanted to put on a new
tax for the purposo of paying for that moro claborate system of police, then it
was proposed that tho sanction of the Supreme Government should come in.

ITis Exccllency TuE PrestpENT observed that that view was in accordance
with the policy of the Government of India in tho case of all new taxcs,
whether provincfal or local. "Whether the tax was called a local or a provincial
tax was of no consequence to the person who paid it, and tho same dissatisfaction
which might be created by the injudicious imposing of new Imperial taxes
was also likely to follow the imposition of new provincial or local taxes. It
appeared to the Government of India to bo essential that a distinet and completo
power of control, apart from the more general exccutivo authority of the
Government of India over the Local Governments, should bo provided for in all
Bills relating to local or provincial taxation.

The Hon’ble Sir A. Arpurnror remarked that it scemed necessary that
the Government should have the power to determine whether or not a tax was
expedicnt. In tho case of most of the other Provinces, where legislation was
resorted to, involving taxation, it was the practice to make in such legislation
definito and specific provision as to the nature and description of the taxation
which was to be levied; and it appeared to him a little doubtful whether in
principle it was desirable that the nature and description of a tax, where taxation

was sanctioned, should not be speeifically provided for.

The Hon’ble S1n WiLLiax Muik said that the samo doubt had occurred to
him in reference to clause (§) (under scction 39A), namely, whether it was in
accordanco with legislative usage to confer the absolute authority on a Local
Government of imposing a tax without any limitation as to the amount of its
incidence, nor any condition as to the modo of its assessment. But on making
inquiry into tho subject, ho learned that in this present caso, the power in
question had long been exercisced by tho Panjib Govcmmcnt;. and as the Bill
simply legalized the existing practice, ho had withdrawn the objection.

The Hon'blo M. Ilopnousk remarked that it had been the practice which,
he belicved, had prevailed sinco the acquisition of the Panjib, and that it wag
in accordanco with the law. When wo acquired the Panjib, the orders of the
Government were the law, and they had since heen expressly legalized by the
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operation of tho Councils’ Act. This stats of things therefore was quite legal,
and tho Bill only proposed to cqntinue it. But in point of fact there wasa
practical limitation of this tax, and a very substantial ono, namely, the extreme
smallness of the object for which alone it could be levied. It could only be
levied for village-watchmen and the things connected with them. That was a
minute matter and might well be left where it stood, in tho hands of tho Local
Government. :

Tho Motion was put and agreed to.

The Hon'blo Mr. HopHOUSE also moved that the Bill as amended be passed.

Thoe Motion was put and agrccd. to.

BURMA. LABOUR CONTRACT BILL.

The Hon'ble MR. Honmouse presented a preliminary Report of the
Sclect, Committee on tho Bill to regulate tho transport of Native labourers
to British Burma, and their employment thercin. o said that there was no
motion beforo the Council with respeet to this Report, and they did not
proposo to procced with the Bill until -there had been amplo timo. for the
Local Governments, and that portion of the public which was intcrested in
the mintter, to consider it; in_ fact,. in all probability, it would not be
desirable to proceed with the Bill until the Council got to Calcutta. But the
Sclect Committee had introducced some very large alterations into the Bill, and
those alterations again depended upon a most essential change in the ad-
ministrative and financial systera which underlay tho whole of the legislation
on this subject, and therefore it-would be convenient if he now gave to the
Council o short explanation of the nature of those changes.

It was now very ncaly two ycars ago since he introduced this Bill into
tho Council. At that timo there svas no.system whatever of assisted cmigra-
tion to British Burma, but it was conceived that the owners of property in
British Burma who stood in nced of labour wero prepared to advance funds
for tho purpose of importing labourers from peninsular India into British Burma,
looking, of courso, to bo repaid by the value of the labour. In particular there

" was onc large ownoer of property—tho British Burma Company—who ex-
pressed a stfong desire to have a law which would sccuro to them tho fruits
of the expenditure that they wero preparcd to make upon tho importation of
labourers into British Burma. Upon that footing a Bill was prepared, following
in most of the essential respects the other cnactments that wo had upon the
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subjeet of emigration, that was to say, securing certain safeguards for the
proper conduct of the emigrants down to the sca-shore, for their carriage across
tho sca, and for their protection against ill-treatment when they awrived at the
place of labour; and, on the other hand, sccuring to the person that hore the
cxpenses the services of tho lahourers, putting summary remedies into his hands,
and placing penalties upon the labourers in case they violated the terms of their
contracts.

- Well, the Bill was introduced and it was published, and it was intended to
proceed with it after the Council got to Calcutta, becanse it was a matter that
affccted the Local Governments hoth of Bengal and Madras. But hefore any
further step was taken there camo the Bengal famine, and with the famine camo
a new plan of importation of labourers from Bengal into British Burma at the
‘expenso and under tho dircction of the Local Government. When that under-
taking was commenced the Local Government of British Burma, over which his
hon’ble friend Mr. Eden then presided, applicd to the Council to stay their
hands. Accordingly the progress of tho measure was suspended for a consider-
able time. During that time the new plan came well into work, and the working
of it had been considered quite satisfactory by tho Government.

Now the Council of course were aware that there were different systems of
cmigration prevailing in different places. In most of those countrics which, as
regards the Government of India, were foreign countries, tho system was to
mako tho emigrant contract with the Government and for the Government to
assign the emigrant to some particular private employer for the full term of his
contract. In Assam, which was both near at hand to us and also was under
our dominion, the practice was for the emigrant to cnter into a direct contract
with some private employer, and the Government had nothing whatever to do
with the disposal of his labour. In the Straits Scttlements, which were also
near at hand to us, and which used, until quite lately, to be part of our domi-
nions, the same practico prevailed as in Assam.

With respect to British Burma, as the two circumstances that he had men-
tioned of proximity and uniformity of dominion were the same as they wero in
Assam and as they used to be in the Straits Scttlements, the circumstances
scemed, in tho first instance, to point to the adoption of the same system that
provailed in Assam, and accordingly the original Bill was framed wpon that
footing. But thero were two reasons why in tho casc of British Burma we
should rather adopt the system of contract with the Government. One reason—a



156 BURMA LABOUR CONTRACT.

very importmit ono and probably of itsclf conclusive—was that the system had
beon started,—it oxisted,—it was working on a considerable scalo and in o satis-
factory way. The other reason ‘was that the conditions of labour in Bri_ﬁsh
Burma were not the same as those that existed in other countrics. In Assam,
and also in our Colonics, the labourer dircetly ho got into his new country was
set to work for tho wholo term of his contract upon some plantation of tea,
cotton, coflce, sugar, or somo other product ; but in British Burma the Govern-
ment itself was the prineipal employer of the labourers who went thero, and of
those who were not employed by the Government, the majority wero sct to work
in tho towns or at some labour other than ficld labour. Well, then, he would state

_ the system proposed for British Burma, and perhaps his hon’ble friend M. Eden,
who knew more about the country than he did, would be good enough to correct
him if he mado any mis-statement or any material omission.

It was proposed that overy emigrant should cnter into a contract. with
tho Government to labour for a certain term of years, or, to put it more
technically, he was to contract with tho Scerctary of State in Council who, for all
purposes of property and contract, represented the Indian public. The contract
would be regulated by scction 13 of the Bill, which provided for the term of
his engagement, which in no case was to exceced three years; the quantity
of his work, which in no case was to exceed six days a week or nine
hours a day; and the quantity of his wage, which in no case was to fall
short of Rs. 7 a month. Then by scction 85, which might bo termed
the corner-stone of this Bill, every emigrant who had entered into such
contract, when it had been ratified by the Emigration Agent, was bound
to serve according to tho terms of his contract in the place and mode in
which the Local Government, that was the Chicf Commissioner of British
Burma, should appoint. The expenses of conveying the people to their place of
labour wero intended to be borne in the first instance by the Local Government
of British Burma, and they would look for repayment to the value of the labour
they got, or to some private employer who might desire to have the services of the
labourer for a greater or less period of his contract. Every labourer who throve
and succccglcd would have to pay in somo shape or other the expenso of his
own transit to his placo of labour, and also something more which should
represent the general expenso of carrying the machinery of the Act into cffect,
and tho expense of the conveyanco of those persons who dicd or who fell sick,
or in somo way or other failed to produce any profit. In fact, in those opera-
tions, as in all operationson a great scale, the successes must pay for the failures.
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Now let us suppose that the cost of transit to Rangoon was Rs. 20. Ho was
giving only imaginary figures, but he belicved thoy were tolorably near the
mark. Well, Government would want to bo repaid this Rs. 20, and also some-
thing more which would represent the man’s fair share of the general oxpenscs.
What that something more should be, would be ascertained by expericnce,
somewhat roughly perhaps, but yet with tolerable accuracy. Let us supposo
ittobo Rs. 5. Therefore tho man would have to pay Rs. 25 before he clearcd
scores with tho Governmont. Now he might be dealt with in two different
ways ; either ho might bo assigned to somcbody who wanted his services and
would take him for a greater or less time and pay down the Rs. 25, or somo
portion of the money according to the period of tho engagement, or he might
be retained in tho service of Government and tho excess of his earnings accord-
ing to the market-price of his labour over the contract-price of it would be placed
to his eredit ; that was to say, the Governmont, might say to him « you have
contracted to serve us for Rs. 7 a month, your labour is worth Rs. 10, wo
will place Rs. 8 to your credit, or we will pay you Rs. 8, and placo Rs. 2
to your credit, and whenever it comes to pass that Rs. 25 stand to your credit,
then you shall be o free man.”” But then ono might say, if it was the fact that
tho market-price of labour so much exceeds the contract-price, every good labourer
would repay the Government over and over again before he had completed the
threo years of his contract. No doubt that was so, and if it should happen
that a good labourer contracted to serve for three years, which however, bo it
observed, was the maximum and not the necessary term of his servico,and that
he worked all that time for Rs. 7, which however was the minimum and not the

necessary amount of his wages, in that caso the Government would bo repaid long

before the threo years were out. But in order to meot such cases, it was proposed

that whenever the amount that was settled as the redomption price was placed

to the credit of the labourcr, that moment he might redeem his contract and

become o freo man. In fact, the Government wished for nothing so much

as for freo men instead of contract labowrers, and they proposed to give every

species of facility to tho early redemption of contracts upon proper terms.

Of courso tho principle of tho Bill could not he changed in tho way
Mr. Honnouse had described, we could not change the whole motive power of
the machinery wo created, without great modifications in the Bill itsclf. Tho
Council would find thoe Bill very much shortened and simplified, and they would
also find ono or two questions, which ho had mentioned when hointroduced it as
puzzling questions, entircly got rid of. IIo wotxld bri(ffly state the main features
in which the original and amended Bills remained still the same and thosc in

which alterations had been made by the amended Bill.
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‘With respeet to the treatment of emigrants from -‘th‘o timo they left tneh
own homes to the time they got on board-ship for British Burma, there was no
material difference between the two Bills. The Bill still required a writton con-
tract before the émigrant left his home; it still required a local medical examina-
tion for the purpose of testing the man's fitness for labour ; it still required a
local examination by the Magistrato in the presence of the rccruiter for the
pwrpose of testing the man’s knowledgo of the undertaking into which ho had
entered ; it still required a formal registration of the contract, and made that
registration the foundation of all ulterior praccedings ; and it still required due
attention to the wants of tho emigrant on the part of the recruiter, the Emigra-
tion Agent, and the Medical Inspector. Again, when the man arrived at the
place of his labour, there was very little difference between the original and the
amended Bills in the requirements they made for the purpose of securing to him
due protection against any- imposition or ill-treatment. - But inasmuch as the
Local Government would be entircly responsible for his conveyance from penin-
sular India to his place of labour, it was proposed to omit a great number of
detailed requirements which were in the original Bill respecting the period of

transit, because those matters might now be provided for much better either by
general rules or by simple executive orders. '

Of the questions of which he said we had got rid, perhaps the most puzzling
was the question of labour-rate. The original Bill provided that the Local
Government might levy a rate upon all employers of emigrants not to exceed
Rs. b per emigrant, and the rate might be levied yearly. There were con-
siderable difficulties in fixing the maximum amount of that rate, and perhaps
greater difficulties in fixing its exact incidence. It was necessary because we
were proceeding on the footing of a direct contract hetween the emigrant and the
employer, and tho employer would only pay the expenso of tho actual transit of
each person ; whereas there was also the expense of the general machinery to be
provided for, and the Government which provided that mu;:,l\inery ought to be
rcimbursed in some way. DBut now, secing that cvery contract was to be
made with the Government, and that the private employer would get no
labour excopt by an assignment from the Government to himself, it scemed
more proper and certainly would be much easicr to mako him pay in one lump
sum the expenso of tho transit of the labourer he took, and the percentage on it
to cover the expenses of the failurcs and of the machinery. That w%uld be
pf'ovidcd for in the first instanco in the assignments, which of course would
differ in tho charges they imposed upon the employer according to the length of
time for which o took tho labourer, After a time it would probably be possible
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for the Local Government to fix upon some general rules to regulate those
payments, and tho Bill gave them power to do so.

Another matter of considerable difficulty was the terms upon which con.
tracts should bo redeemed. Tho original Bill gave a scalo or tariff on which
cvery emigrant should be entitled to redcem his bargain with his employer,
so many rupees for tho first ycar, so many for tho sccond, so many for the thivd,
It was a very rough way of ascertaining the prico of redemption, and it met
with a good dcal of remonstrance from our friends the British Burma Com-
pany as representing the employers of Iabour. But now he had explained to the
Council the very simple modo in which it was proposed that, as between the
labowrer and tho Government, the contract should be redeemed:  Of course, if the
labourer was assigned, he must redeom the assignment as well as the contract,
and in the case of very short assignments probably the simplest plan would bo
that they should be worked out. In the caso of long assignments it would bo
better to give the man some power of redeeming them, and we proposed that the
Inspector of Immigrants in British Burma should decide whether the assignment
should be redcemed or not. If not, the cmigrant must work out his assignment.
If it was to be redecmed, then it would be redeemed on the terms which would
form part of the original bargain betwecen the employer of the lahourer and
the Government, and which might perhaps after some accumulation of experi-

enco be reduced to rule.

Another difficult matter related to the refurn-passage of the emigrant, It
had been owr general policy to insist that the emigrant’s contract should always
contain a provision entitling him to a frce return-passage, that is to say, ono at the
expense of his employer, whencver the term of his contract was worked ‘out.
Howover suitablo that might be to other places, it was certainly not suitable to the
system of short contracts and very casy redemptions which wo proposed for
British Burma. In point of fact the existing contracts under which labourers
at this moment were going from India to British Bu.rmu did not provide for
any such thing. On the contrary, it had been the policy of the Government of
British Burma to offer the labourers grants of land for tho purpose of inducing
them to stay in their new country, instead of a moncy bonus for the purpose

of inducing thom to return to their old homes.

There wero minor alterations in the Bill, some depending upon the cssential

alteration of principlo he had mentioned, and others mado because the provisions
o
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of the Bill were found not to be suitable to the circumstances of British Burma.
But the Council was not now considering the Report, and he nced not go into
thoso matters in more minute detail. He thought he had stated enough to enable
the Council, and those outside who might take an interest in the matter, to
grasp with facility the differences which existed between the original and
amended Bills and the rcasons upon which those differences rested.

The Hon'ble S1r Wirriaa Muir said that there was one question he would
like to ask his hori’ble friend Mr. Hobhouse. For sufficient reasons, the seotion
providing for the return of the labourer to India had been properly removed from
the new Bill as it now stood.” But there was one exception, and that was with
rcegard to disabled labourers. The Local Government, as he understood from
scction 60, should either provide for the employment and support of the disabled
labourer and his dependants, or return them to the place at which they were
registered. When the labourer was disabled permanently, and there was no
means for his support or employment, he (Srn Wirriam Muir) would ask whether
it would not be more suitable that the labourer should be provided with the
means of returning to his home, rather than to the place of registration.

The Hon’ble Mr. Honnouse said that the expression suggested by Sir
‘Willinm DMuir was the more correct expression. But as it -was only a matter
of a few words, it was hardly worth while altering the Bill, and it would be

sufficient if the Sccretary made a note of it for the Select Committee, to whom
the Bill would come back again.

His Excellency Tne COMMANDER-IN-CHIEF enquired why no provision was
made for returning emigrants.

The Hon’ble Mr. HoBnouse said that it was because the Bill contem-
plated a system of very short contracts. 'We contemplated a contract whioh
should never be for more than a term of three years, and which in many
cases would bo less. Morcover a good labourer might redcem that contract
within a year.  The policy of the Government was to take a population into
this very thinly-peopled country, and the Government of British Burma at this
moment were offering grants of land to the emigrants in order to induce them
to scttlo in British Burma. Now it would be an absurd thing if with one
hand wo offered inducements to the emigrants to stay in the country, while

with the other we held out a money bonus to them to return home. Such a
course would be both inconsistent and against our policy.
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IIis Excellency ToE CoMMANDER-IN-OHIEF obscrved that it scemed to him
that the emigrants might possibly not have intentions of scttling in British
Burma, and that if the rate of wages was only Ras. 7 a month, it would ho a
perpetual oxilo to a man, because ho could never save a sufficiont sum out of
Rs. 7 2 month in a foreign country to repay the Government and to defray the
expense of his return home.

The Hon'blo Mr. HobnousE said that it was the differonce between the
contract-price and the market-price which would repay the Government.

His Exccllency Toe CoMMANDER-IN-CHIEF remarked that the Bill as now
framed secmed to indicato the possibility of a considerablo population being
thrown into British Burma who did not contemplate being for ever exiled from
their own country and settled in British Burma, and of being left there without

the means of returning.

The Hon'ble Mr. EpEN explained that although the cost to emigrants of
returning from the Colonies was Rs. 40 or Rs. 50, stcamers left British Burma
sometimes two or three times a week, which would bring back emigrants occa-
sionally as cheap as Rs. 2 or Rs. 8 a head. The instances, he thought, would
bo very exceptional in which the emigrant could not afford to pay this sum,
having regard to the fact that every labourer who chose could with case earn
eight annas a day. The case with regard to Colonial labourers was very differ-
cnt, as they had to bo sent on cmigrant ships a long voyage under special

arrangements at o considerable cost per head.

His Excellency ToE CoMMANDER-IN-CHIEF said that the only other remark
lie wished to make was that tho fixing of nine hours a day by law was rather a
long period for labour. Eight hours was considered tho usual working day.

The Ion'ble Mr. Honnousk said that was the time which w.'as scttled in
the Department which attended to those matters, and that particular part of
the Bill was framed by a gentleman—Mr Geoghegan—who had great know-

ledge of the subject, and who was very vigilant witn regard to t!m protection of
cmigrants. The point was not ong on which Mr. Hobhouse himself possessed

personal knowledge.
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INDIAN TELEGRAPH BILL.

The Hon'ble Mr. Honmouse then introduced the Bill to amend the law
relating to Tolegraphs in India, and moved that it be referred to a Sclect
Committee with instructions to report in six wecks. Io said that this wasa
Bill which ho obtained leave to introduce at the last mecting of the Council,
and he then explained the nccessity for tho measure. It was to romove all
doubt with respect to the power of Government to make rules for the conduct
of Tclegraphs licensed under the Act of 1854. That object was provided for
by scction 2 of the present Bill. Tho rest of the Bill, as he had already men-
tioned, so far as it altered the present law, consisted merely of penal clauses.
The present Act was passed shortly before the Penal Code, with which it
was not quite in accordance. It was now to be brought more into accordance
with it, and several sections we found might be omitted altogether on account
of the passing of the Criminal Procedure Code. He thought that the
only scction to which he need draw attention as embodying any important
principle was scction 15. That secction provided for the increase -of the
polico force if an act causing wrongful damage to any Telegraph was re-
peatedly committed in any place, and that the cost of such additional force
should be charged upon the inhabitants of such place. Whether, under the
present law, it would be competent to do that or not, MrR. HoBHOUSE was
not quite certain. It sccmed to him that it would. The principle was con-
tained in the Police Act V of 1861, one section of which gave the Local Gov-
ernment power to employ additional police in any part of the genceral police
district in which, from the conduct of the inhabitants, they might deem it
expediont to increase the number of the forco. That was exactly the same
principle which we proposed to apply to the Telegraphs. 'Wo only proposcd
to make it clear that it was capable of that particular application, and he did not.

supposo that any one would dispute that the instanco in question would be a
very bencficial application of the general principle.

The Motion was put and agreed to.

The Hon'ble Mr. IIonnouse move(l that the Bill be published in the
official Giazettes in such languages as the Ldcal Governments might think fit,

Tho Motion was put and agreed to.
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SUNDAY BILLS.
Tho Hon'ble Mz, Iloniouse moved that the on’hble Mr. ITope be added
to the Scleet Committces on the following Bills :—

To consolidate and defino tho law relating to the scttlement and colleetion
of land-revenue in Oudh.

For declaring whaf laws are in forco in Oudh.

To consolidate and amend the law relating to Native Passenger Ships and
Coasting Steamers.

The limit the jurisdiction of the Civil Courts throughout the Bomabay Presi-
doncy in matters relating to the land-revenue.

The Motion was put and agreed to.

NATIVE PASSENGER SHIPS BILL.

The Hon'ble Mr. obuouse also moved that the ITon’ble Myr. Eden be
added to the Scleet Committee on the Bill to consolidate and amend the law

relating to Native Passenger S8hips and Coasting Steamers.

The Motion was put and agreed to.

Tho following Selcet Committee was named :—
On the Bill to amend the law relating to Telegraphs in India,—the IIon’ble
Sir Androw Clarke, Sir Douglas Forsyth and Mr. ITope and the mover.

The Council then adjourned to Thursday, the 20th July 1875.

SiMLA,

} WIITLEY STOKES,
The 16th July 1876.

Secretary lo the Government of India,
: Lcegislative Deparlment,

Guvernmeant Ceutral Press—No, 74 L, D.—17-12-78,—0,





